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CENTRAL ADMINISTRATIVE TRIBU NAL

KOLKATA BENCH
KOLKATA

" No.0 A.350/697/2020 | R P
Date of order : 14.09.2020 .
Coram : Hon’ble Mrs. Bidisha Banerjee, Judicial Member -

' Hon’ble Mr. Tarun Shridhar, Administrative Member

SUROJIT MITRA .
Vs,

1. Union of India through the General Manager,
Eastern Railway, 17 N.S. Road, Kolkata-700001;

2. Divisional Railway Manager, Eastern Railway,
Sealdah, Kolkata-700014;

3. Senior Divisionalfl?;er'sonhel Ofticer, Easte'm‘ Railway,
Sealdah, Kotkata-700014;

4. Senior DEE/TRS/Sealdah Eastern Ranlway, Sealdah
Kolkata-700014

For the applicant - Mr. P.C. Das, counsel
~ Mr. N. Roy, counsel
For the respondents . Mr. K. Sarkar,- counsel

ORDER

Bidisha Banerjee, Judicial Member

This 0.A. has been preferred by the a'pplicant'td seek the

following reliefs:-

“a) To issue further direction upon the respondent authorities.to consider
the representation dated 03.08.20200 for g:vmg increment to the applicant
forthwith; :

b} To issue further direction upon: the respondebt authority to cause cancel
- set-aside the order'dated 06.08.2020 fortbw:th

c) Any other order or further order or orders has !earned Tribunal deem fit -
and proper;

d) To produce connected Departmentdl Record at the timé of hearing.”




T

2. Brief facts of this éase are that the applicant'w.as is§§;ed a charge
sheet ‘on 14.03.2016 alleging use of"filth.y"la,nguz.a.ge (un.pal"liamen‘tary
language) while bn dufy.' Hé séught for suppl;y of relle,v'érit documents
to effectively put .up his defence; Applicant has alleged that no
document was supplied_ to him but the respondent_s issued a letter

dated 11.04.2016 stating as under;- -

“In connection with reference no.(ii) you are asked to supply of
documentary evidence against reference no.(i} is as follows:-

Sl. No. Remarks

1) Already enclosed with charge sheet. *
2) Copy enclosed.’ o

'3) No FIR was filed.

4) No Audio Recording was recorded.,

5) No video footage was recorded.”

Nevertheless, the applicant submitted his-'reply to the chafge sheet on

10.05.2016. The Enquiry Officer submitted his énquiry éeport dated
05.07.2016. The applicant sub’rr'\.itj:ed his reply again_sf thg,EnqqirY
Report. A punishment order ‘;/‘vas issyed on 22.08.20'16 by the
Disciplinary Authority withholding his next incr.ement for a period of 3
years with non-cumulative effect. The applicant prefeg_zed appeal 'to
the Appellate Authority and R.eviewing'Aut_hority r:espective'ly but to no
avail. According to thé app'lica'nt', the period of his puni:;l‘iment alrea.dy .
expired in the month of June, 2020’ but h_e found that he ﬁés not been N
accorded with his yearly incr.e'ment' in July, 2020 w&héﬁ; recordihg‘aﬁy
valid reason. Aggrieved with.sgg,h deprivation and arbitra_ry action of
the respondents he preferred a Fépresentation fo the'Senior DPO(E— ,
18/TR), Eastern Railway, Sealdah on'03.08.2020 whereafter an office

order was issued on 06.08.2020 which reads as under:-
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No recovery order has been, igsued, yet the applicant apprehends
recbvery due to overpayment/ar;ears and sought for stay of re;overy.
A representation dated 03.08.2020 is pending-disposal.

3. Heard ld. counsel for both sides and perused the r:gcords.

4. a Having heard the id. counsel for both sides, as no recovery order
is under challenge, we diréct the competent authority to dispose of the
pending representation dated 03.08.2020 of the applicant, within 4
weeks. Further that, recoverx) if not effected against the applicant,
shall not be éffected till disposal of his representation.

S. Accordingly this O.A. stands disposed of. No order as to costs.
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(Tarun Shridhar) (Bidisha Banerjee):
Administrative Member T Judicial Member
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